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Bengal rape-murder
accused shot from
close range: Autopsy

Kolkata/Baruipur: Prabash Mondal, 38,
the prime accused in the rape and murder of
al2-year-old schoolgirlin Bengal's Baruipur,
was shot twice from close range while alle-
gedly fleeing police custody, with both bul-
lets entering through the back and exiting
the body, his autopsy report has indicated.
One bullet pierced Prabash’s right lung
before exiting, while the other exited near
theright kidney, report Dwaipayan Ghosh
& Sarthak Ganguly. No bullet or frag-
ments werefound in the body, an officer said.

Dilip Ghosh: Those protesting

encounter need ‘egg therapy’

Bengal minister Dilip Ghosh said Thursday
intellectuals and communists protesting
againstthe encounter of akey accusedinthe
rape-murder case would be subjected to “egg
therapy”. The former BJP Bengal chief, also
labelled those protesting as “anti-socials”. He
slammed the likes of CPM’s Bikash Ranjan Bh-
attacharya, ex-CM Mamata Banerjee, and la-
nguage activist Garga Chattopadhyay for pro-
testing. “... Break eggs on the heads of these
intellectuals... Give equal treatment to crim-
inals and those who stand by them.” Tn

The health department had constituted a
three-member medical board to conduct the
autopsy in compliance with guidelines of
National Human Rights Commission. On
Thursday, govt handed over the encounter
probe to CID, whose investigation will run
parallel to the judicial proceedings. None
from the encounter team will be placed un-
der temporary suspension, an officer said.

Sub-inspector Argha Mondal said Pra-
bash suddenly snatched the revolver of a
cop, Roni Sarkar, from his waist and tried to
flee. When chased Prabash allegedly fired
oneround. Toprotecthimself and his collea-
gues, Arghasaid he fired at Prabash.
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None onground:HryasNHRC
flags 84 cases ofbonded labour

Che Tribune EXCLUSIVE

AprTi TANDON

TRIEUNE KEWS SERVICE

NEW DELHI, JULY §
After the National Human
Rights Commission flagged
84 cases of bonded labour
across Haryana, state offi-
cials today told the NHRC
that none of these cases
could be detected when
inspection teams were sent
to the ground for checks.

This position was taken by
all district magistrates of
Haryana who attended a vir-
tual meeting convened by
the NHRC to review the
flagged bonded labour cases.
Present also in the meeting
was the Haryana Chief Sec-
retary and top state officals
of the labour department.

Speaking exclusively to The
Tribune after the meeting,
NHRC Chairperson Justice V
Ramasubramanian (Retd) said
thecommission had now decid-
edtoissueadetailed advisory to
Haryana and all other states on
howto changetheexsting gov-
ernment approach to the detec-
tion of bonded labour

"We had called a wvirtual
meeting with Haryana offi-
cials after we found their pre-

SOPs NOT FOLLOWED

MHRC said Haryana officials,
however, admitted that
inspection teams were not
constituted with independent
withesses— a requirement
under the standard operating
procedures(SOPs). It has now
decided to issue adetailed
advisory to Haryana and all
otherstates tofollow proper
SOPs in the matter of consti-
tuting inspection teams to
assess bonded labourcases.

vious responses to the matter
unsatisfactory. When we
recerved these 84 complaints
of bonded labour mostly
across Haryana's brick kilns,
we 1ssued notices to district
magistrates concerned. They
wrote back saying they could
not tind any case of bonded
labour in the state in their
inspections. We were not sat-
isfied with the replies and so
this wvirtual meeting was
called today. All DMs attend-
ed and all stuck to their previ-
ous stand that no case of
bonded labour could be found
in Haryana upon ground
inspection,” Justice Rama-
subramanian said.

NHRC said Haryana offi-
cials, however, admitted that

Fri, 18 July 2026
https://epaper.tribuneindia.com/c/88341889

inspection teams were not
constituted with independ-
ent witnesses — a require-
ment under the SOPs. The
commission has now decid-
ed toissue a detailed adviso-
ry to Haryana and all other
states to follow proper stan-
dard operating procedures in
the matter of constituting
inspection teams to assess
bonded labour cases.

“We will also say in the advi-
sory that the inspectors should
tally production volumes on
site with the number of work-
ers registered at the unit being
inspected. If the volumes are
high and worker numbers are
low there is a clear presump-
tion of bonded labour because
there is a mismatch,” Justice
Ramasubramanian said,

He said the commuission had
recently conducted a similar
meeting on bonded labour sta-
tus in UBwhich is the worst-hit
sate with 216 cases. After
Haryana, the NHRC will also
review bonded labour cases of
Punjab. He said while 1t had
been 50 years since India
enacted The Bonded Labour
System (Abolition) Act, 1976,
the practice was still prevalent
and state governments were
stillfinding itdifficult to detect.
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Bengal rape-murder accused
shot twice from close range

Dwaipayan Ghosh &
Sarthak Ganguly | Tnn

Kolkata/Baruipur: Ba-
ruipur rape-murder accu-
sed Prabash Mondal, 38,
was shot twice from close
range while fleeing, with
both bullets entering thro-
ugh the back and exiting
the body, his autopsy re-
port has indicated. One
bullet pierced Mondal’s
right lung before exiting,
while the other exited near
therightkidney:

No bullet or bullet frag-
ments were found in the bo-
dy, an investigating officer
said.

The state health depart-
ment had constituted a
three-member medical bo-
ard to conduct the autopsy
in compliance with guide-
lines of the National Hu-
man Rights Commission.

On Thursday, the govt
handed over the encounter
probe to CID, whose inves-
tigation will run parallel to
the judicial proceedings
initiated on Wednesday. An
FIR has been lodged at Ba-
ruipur police station over
the firing. NHRC rules sti-
pulate that a senior officer,
excluding those involved
in the shootout, will head
the probe.

On Thursday, govt
handed over encounter
probe to CID, whose
investigation will run
parallel to the judicial
proceedings initiated
on Wednesday

“The CID probe will es-
tablish if the firing was in-
deed required for self-pro-
tection. All six cops who to-
ok Prabash to Surjapur in
the wee hours of Wednes-
day for a reconstruction of
the 12-year-old schoolgirl’s
rape-murder will record
their statements before the
CID team,” an officer said.
None from the encounter
team will be placed under
temporary suspension, a
senior Bengal Police offi-
cer confirmed.

During debriefing, sub-
Inspector Argha Mondal
told his seniors that Pra-
bash suddenly snatched
therevolver of Canningpo-
lice circle in charge Roni
Sarkar from his waist and
tried to flee across the
marshland. Police officers
chased him, but Prabash
allegedly fired oneroundat
the cops. To protect him-

self and his colleagues,
Mondal fired at Prabash
with his service revolver.

The six cops also clai-
med that they did not wish
to take the accused to Sur-
japur during daytime as a
lynching had already clai-
med an innocent life there
and “tempers were still fra-
yved”. They said since the
rape-murder took place at
night, they wanted to figu-
re out the movement of the
accused.

On Thursday morning,
aCIDteamvisited theenco-
unter spot. “We completed
mapping of the spot. The
spent cartridges have been
sent for ballistic testing
along with the weapons.
We are waiting for the full
post-mortem report to
ascertain if it aligns with
our findings from the fi-
eld,” said an officer.

The fourth rape-mur-
der accused, Kabir Molla,
was produced beforealocal
Baruipur court on Thurs-
day. Special public prosecu-
tor Bivas Chatterjee clai-
med Molla was “as directly
involved in the crime” as
Ananda Sardar and Diba-
kar Sardar, theothertwoin
custody for the crime. The
court remanded Molla in
police custody till July 20.
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Rehab to sexually harassed minor by teacher

\NHRC directs Jajpur DM, SP to furnish ATR

RAJESH BENERA = [Kendrapada

The National Human
Rights Commission (WHRC)
on Wednesday directed the
District Magistrate and the
Superintendent of Police,
Jajpur, to submit an action
taken report (ATR) on the ob-
servations made by the Com-
mission within four weeks,
positively on the matter a 13-
year-old girl student sexually
harassed by her school head-
master.

The Commission passed
the order acting on the peti-
tion filed by rights defender
Sagar Jena of Kendrapada.

The petitioner alleged that
the minor victim was sexually
harassed by her school head-
master in Jajpur Sadar police
limits. The incident took place
on April 17, 2025, when her
teacher asked her to collect a
file from the office. The com-
plainant sought the interven-
tion of the Commission in the
matter and demanded com-

pensation for the victim.

Vide proceedings dated July
25, 2025, the Commission di-
rected to issue a notice to the
Senior Superintendent of Po-
lice, Jajpur to get the allega-
tions made in the complaint
inquired into and ATR within
four weeks for perusal of the
Commission.

Pursuant to the directions
of the Commission, the Super-
intendent of Police, Jajpur vide
communication dated Sep-
tember 11, 2025, submitted the
report dated September 5,
2025 of the Sub-Divisional
Police Officer, Jajpur. It is
stated that on April 21, 2025,
upon receipt of the written
complaint from the mother of
the minor victim girl, a
case No. 126/2025, under Sec-
tions 74/75 B.M.5., rfw Section
8 of POCSOD Act was registered
against the accused
headmaster in Sadar P5. It is
also stated in the report that
during investigation, the In-
vestigating Officer recorded

the statement of the victim as
well as other witnesses, under
Section 180 BNS and pro-
duced her before the court for
recording her statement un-
der Section 183 BNS. The ac-
cused headmaster was ar-
rested on April 23, 2025 and
was produced before the
court on the same date. The
report concludes that the case
is under investigation and FF
of the case is yet to be submit-
ted.

The Commission perused
the police report but ex-
pressed concern as the report
is silent on the point of pro-
viding monetary relief, as
mandated under POCSO Act
and Rules, to the minor victim
girl.

“Let, the District Magis-
trate, Jajpur and the Superin-
tendent of Police, Jajpur,
(disha be directed to submit
ATR on the observations
made by the Commission
within four weeks, positively,”
stated the WHRC in its report.
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Baruipur rape-murder accused shot
twice from behmd Autopsy report

CID Takes Over ‘Did not take Prabash to
Encounter Probe . ) :
spot in daytime as locals
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Dwaipayan Ghosh &

Sarthak Ganguly | Tnn

Kolkata/Baruipur: Barui-
pur rape-murder accused
Prabash Mondal, 38, was
shot twice from close range
while fleeing, with both bul-
lets entering through the
back and exiting the body, his
autopsy report has indica-
ted. One bullet pierced Mon-
dal’s right lung before ex-
iting, while the other exited
near theright kidney.

No bullet or bullet frag-
ments werefound in the body
duringanX-ray, aninvestiga-
ting officer said.

The state health depart-
ment had constituted a
three-member medical bo-
ard to conduct the autopsy in
compliance with guidelines
of the National Human
Rights Commission.

On Thursday, the govt

Police presence has been stepped up in Surjapur following the minor
girl's rape-murder and lynching of a man suspected to be an accused

handed over the encounter
probe to CID, whose investi-
gation willrun parallel to the
judicial proceedings initia-
ted on Wednesday. An FIR
has been lodged at Baruipur
police station over the firing.
NHRC rules stipulate that a
senior officer, excluding tho-
se involved in the shootout,
will head the probe.

“The CID probe will es-
tablishif thefiring was inde-
ed required for self-protec-

tion. All six cops who took
Prabash to Surjapur in the
wee hours of Wednesday for
areconstruction of thel12-ye-
ar-old schoolgirl’s rape-mur-
der will record their state-
ments before the CID team,”
an officer said. None from
the encounter team will be
placed under temporary su-
spension, a senior Bengal
Police officer confirmed.

» ‘Frayed tempers’, P 3

tempers were still frayed’

p Continued fromP 1

uring debriefing, sub-

inspector Argha Mon-

dal told his seniors that
Prabash suddenly snatched
the revolver of Canning poli-
ce circle in-charge Roni Sar-
karfromhis waistand tried to
flee across the marshland.
Copschased him, but Prabash
allegedly fired a round at
them. To protect himself and
his colleagues, Mondal fired
atPrabash withhisservicere-
volver. The six cops also clai-
med they did not wish to take
him to Surjapur during dayti-
me as a lynching had already
claimed an innocent life there
and “tempers were still fray-
ed”. They said since the rape-

- murder took place at night,

they wanted to figure out the
movement of theaccused.

On Thursday morning, a
CID team visited the encoun-
ter spot. “We completed map-
ping of the spot. The spent
cartridges have been sent for

Sukhomoy Sen

The spot in Baruipur where
Prabash Mondal died

ballistic testing along with
the weapons. We are waiting
forthefull postmortem report
to ascertain if it aligns with
our findings from the field,”
said an officer.

The fourth rape-murder
accused, Kabir Molla, was
produced before alocal Barui-
pur court on Thursday. Speci-
al public prosecutor Bivas
Chatterjee claimed Molla was
“as directly involved in the
crime” as Ananda Sardar and
Dibakar Sardar, the other two
in custody for the crime. The
courtremanded Molla in poli-
ce custody till July 20.
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asNHRC

flags 84 cases of bonded labour

The Tribume EXCLUSIVE

ADITI TANDON
NEW DELHI, JULY §
After the National Human
Rights Commission flagged
34 cases of bonded labour
acmss Harvana, state offi-
cals today told the NHRC
that none of these cases
could be detected when
nspection teams were sent
to the ground for checks.

This position was taken by
all district magistrates of
Haryana who attended a vir
tual meeting convened by
the NHRC to review the
flagged bonded labour cases.
Present also in the meeting
was the Harvana Chief Sec
retary and top state officials
of the labour depart ment.

Speaking exclusively to The
Tribune after the meeting,
NHRC Chairperson Justice V
Ramasubramanian(Retd) said
the commuissionhad now decid-
e toissue adetailed advisory to
Haryana and all other states on
how tochange the esdsting gov-
ernment approach o thedetee
tion of bonded Labour:

"We had called a virtual
meeting with Harvana offi-
cals after we found their pre-

SOPs NOT FOLLOWED

MHRC said Haryanaofficials,
however, ad mitted that
inspection teamswere nat
constituted with independent
witnesses —a requirerment
under the standard operating
procedures (SOPs). Ithas now
dedided to lssue a detalled
acvisory to Haryana and all
ather statestofollow proper
SOPs in the matter of consti-
tuting inspection teamsto
assess bonded labour cases.

vious responses to the matter
unsatisfactory. When we
received these 84 complaints
of bonded labour mostly
across Harvana's brick kilns,
we izsued notices to district
magistrates concerned. They
wrte back sayving they could
not find any case of bonded
labour in the state in their
inspections, We were not sat-
isfied with the replies and so
this wvirtual meeting was
called today, All DMs attend-
ed and all stuck to their previ-
ous stand that no case of
bonded labour could be found
in Haryvana upon ground
inspection.” Justice Rama-
subramanian said.

MNHRC said Harvana offi-
cials, however admitted that

inspection teams were not
constituted with independ-
ent witnesses — a require-
ment under the 50Ps. The
commission has now decid-
ed to issue a detailed adviso-
v to Harvana and all other
states to follow proper stan-
dard operating proceduresin
the matter of constituting
inspection teams to assess
bonded labour cases,

W will also say in the advi-
sory that the mspectors should
tally production volumes on
site with the number of work-
ers registered at the unit being
inspected. I the volumes are
high and worker numbers are
low there is a clear presump-
tion of bonded Labour because
there 15 a mismatch.” Justice
Ramasubramanian sad

He said the cormmission had
recently conducted a similar
meeting on bonded labour sta-
tus in TR whichis the worst-hit
sate with 216 cases. After
review bonded labour cases of
Punjab. He said while it had
been 50 years since India
enacted The Bonded Labour
Systern (Abolition) Act, 1976,
the practice was still prevalent
and state governments wene
still finding itdifficult todetect.
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Bengal rape-murder accused shot
twice from close range: Autopsy

Dwaipayan Ghosh &
Sarthak Ganguly | T

Kolkata/Baruipur: Prabash
Mondal, 38, prime accused in the
rape and murder of a 12-year
schoolgirl in Bengal’s Baruipur,
was shot twice from close range
while allegedly fleeing police.
Both bullets entered through the
back, hisautopsyreportindicated.

One bullet pierced Prabash’s
rightlung before exiting; the other
exited near the right kidney. No
bullet fragments were found in the
body, an investigating officer said.

State govt had constituted a
three-member medical board to
conduct the autopsy in compli-
ance with National Human Rights
Commission  guidelines. On

Those against encounter need ‘egg therapy’: BJP neta

B engal panchayat minister Dilip Ghosh said Thursday that intellectuals
and communists protesting against the encounter of a key accusedin
the Baruipur rape-murder would be subjected to “egg therapy™.

Ghosh, aformer BJP Bengal unit chief, labelled those protesting as
“anti-socials”. Defending the police encounter, he slammed the likes of
CPM'’s Bikash Ranjan Bhattacharya, former CM Mamata Banerjee, and
activist Garga Chattopadhyay for protesting. “They are anti-socials.
Communists and intellectuals have always stood behind the rise in crime
insociety... Break eggs onthe heads of these intellectuals,” he said. Tn

Thursday, the BJP govt handed
over the encounter probe to CID,
whose investigation will run par-
allel to the judicial proceedings
initiated Wednesday.

“The CID probe will establish
if the firing was required for self-
protection. All six cops who took
Prabash to Surjapur in the wee

hours of Wednesday for crime re-
construction will record their
statements,” an officer said. None
from the team will be placed under
temporary suspension, a senior
Bengal officer confirmed.

Cops have said Prabash
snatched the revolver of a cop, Ro-
niSarkar, and tried toflee.
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Telangana Food Poisoning: 26 students fall ill after breakfast at tribal residential school

Twenty-six students fell ill after breakfast at a Telangana tribal residential school, triggering concern over food
safety and hospital facilities.

Post Published By: Komal Pandey
Updated : 9 July 2026, 5:18 PM IST

Telangana: In yet another incident of food poisoning in government-operated residential schools in Telangana, 26
students were taken ill at a tribal residential school in Nagarkurnool district on Thursday.

The students fell ill after breakfast at Chenchu Tribal Government Residential School in Mannanur Village of
Amrabad Mandal. The students, shortly after breakfast, experienced symptoms of diarrhoea.

The affected students were rushed to the Mannanur Government Hospital and then taken to other hospital due to
unavailability of sufficient beds. The students were made to lie on the floor as the hospital for treatment as the
hospital administration cited lack of beds. Parents registered their protest with the authorities over lack of
facilities at the hospital.

The affected students were later shifted to Achampet Area Hospital. Some of the students said that they saw
insects in the 'khichdi’ served to them in the breakfast.

The incident comes just a few days after food poisoning incident at Kamareddy Gurukul School. As many as 33
students were hospitalised after they fell sick following lunch.

Two incidents of food poisoning in residential schools since the beginning of the new academic year has once
again spotlighted the concerns over the safety of food served to the students at residential schools. In July last
year, National Human Rights Commission (NHRC) had directed the state government to investigate reports of over
800 incidents of suspected food poisoning and submit a detailed report.

NHRC chairperson Justice V. Ramasubramanian said the Commission had taken serious note of the poisoning
cases. It came to NHRC's attention that around 48 student deaths involving 886 incidents of food poisoning in
gurukul schools across Telangana have occurred.

Meanwhile, students at Telangana University in Nizamabad district staged a massive protest on Thursday
demanding a resolution to the drinking water crisis. Expressing their distress over the lack of a proper water
supply in recent days, they protested by blocking an RTC bus that had arrived at the university.
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26 fall ill after breakfast at school in TG
BB Bizz Buzz 10 July 2026

Students said they saw insects in khichdi served to them

Hyderabad: In yet another incident of food poisoning in government-operated residential schools in Telangana,
26 students were taken ill at a tribal residential school in Nagarkurnool district on Thursday. The students fell ill
after breakfast at Chenchu Tribal Government Residential School in Mannanur village of Amrabad mandal.

The students, shortly after breakfast, experienced symptoms of diarrhoea. The affected students were rushed to
the Mannanur Government Hospital and then taken to other hospital due to unavailability of sufficient beds.

The students were made to lie on the floor as the hospital for treatment as the hospital administration cited lack
of beds. Parents registered their protest with the authorities over lack of facilities at the hospital. The affected
students were later shifted to Achampet Area Hospital. Some of the students said that they saw insects in the
‘khichdi’ served to them in the breakfast. The incident comes just a few days after food poisoning incident at
Kamareddy Gurukul School. As many as 33 students were hospitalised after they fell sick following lunch. Two
incidents of food poisoning in residential schools since the beginning of the new academic year has once again
spotlighted the concerns over the safety of food served to the students at residential schools.

In July last year, National Human Rights Commission (NHRC) had directed the state government to investigate
reports of over 800 incidents of suspected food poisoning and submit a detailed report. NHRC chairperson Justice
V Ramasubramanian said the Commission had taken serious note of the poisoning cases. It came to NHRC's
attention that around 48 student deaths involving 886 incidents of food poisoning in gurukul schools across
Telangana have occurred.

Meanwhile, students at Telangana University in Nizamabad district staged a massive protest on Thursday
demanding a resolution to the drinking water crisis.

Expressing their distress over the lack of a proper water supply in recent days, they protested by blocking an RTC
bus that had arrived at the university.
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NSF reiterates demand for justice for 6 Naga victims
July 10, 2026
Correspondent

KOHIMA, JUL 9 (NPN): The Naga Students’ Federation (NSF) on Thursday organised a candlelight vigil in Kohima in
memory of six Naga men abducted from Leilon Vaiphei Kuki village in Manipur on May 13 and whose bodies were
recovered on June 10. The programme was also held in solidarity with the bereaved families and to demand
justice.

Addressing the gathering, Nagaland Tribal Hohos Coordination Committee convenor Thejao Vihienuo said the
gathering had assembled with heavy hearts to pay tribute to the six Nagas who were kidnapped on May 13 and
whose remains were recovered nearly a month later.

Referring to the historical relationship between Nagas and Kukis, Vihienuo claimed that Kukis had originally come
to Naga areas as mercenaries and were later allowed by Naga ancestors to settle and establish villages. He
alleged that despite the hospitality extended to them, they were never satisfied.

He also referred to a 1956 letter purportedly written by the Kuki Union of Naga Hills to the Prime Minister of India
seeking 300 self-loading rifles to fight what he said were described as “Naga gangsters.”

He further claimed that Kukis were later inducted into village guards and provided arms.

Vihienuo maintained that Nagas had continued to look forward to peaceful coexistence but alleged that the killing
of the six Nagas reflected deep hatred towards the Naga people. He claimed the victims were brutally killed and
their bodies mutilated in an inhuman manner.

According to him, the only fault of the six victims was that they were peace-loving Nagas. He alleged that the
incident reflected what “the Kukis” intended to do to every Naga, while asserting that Nagas had nevertheless
exercised restraint and patience.

Appealing to Kuki leaders, Vihienuo urged them to stop what he termed a “misadventure” and not leave behind a
legacy of hatred and treachery for future generations. He asked them to live peacefully with neighbouring
communities and said acts of violence would bring lasting shame to future generations.

He also appealed to the Manipur government and the Government of India to fulfil what he described as the
peaceful and just demands of the United Naga Council (UNC). He warned that failure to address those demands
could lead to a wider spread of violence and expressed support for the UNC's demand for justice.

Delivering the presidential address, NSF president Mteisuding Heraang said the six Naga men had been brutally
murdered and buried in different locations. He said the gathering was a demonstration of Naga unity and a
message to Kuki militants and the Government of India that Naga lives could not be treated in such a manner.
Holding both Kuki militants and the Government of India accountable, Heraang alleged that the Centre was
attempting to repeat what he described as past efforts to suppress the Nagas and warned both not to test the
patience of the Naga people.

He maintained that Nagas had never waged war against any community and had always advocated peace and
harmony. However, he cautioned that if the patience of the Naga people continued to be tested, they would not
remain silent.

Heraang also alleged that draconian laws had been imposed to suppress the Nagas and claimed that an “extra
proxy war” was being waged against them. He described the vigil as a symbol of Naga unity and urged all Nagas
to remain united, saying that while the violence was taking place in South Nagalim today, it could happen
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elsewhere tomorrow.

Later, speaking to media persons, Heraang said the federation organised the vigil because the six Naga brothers
had been brutally killed and that the NSF considered it necessary to demand justice from both the Government of
India and the Manipur government.

Describing the killings as an inhuman act allegedly committed by Kuki militants, he reiterated that Nagas had
consistently advocated peace but alleged that Kukis had launched attacks against the Naga people. He demanded
that those responsible be identified, arrested and prosecuted in accordance with the law.

On whether the NSF had fixed a deadline for action, Heraang said no deadline had been set. However, he said the
Government of India should announce a timeline for the investigation and ensure justice for the six slain Naga
brothers.

Meanwhile, the NSF also submitted a memorandum to the President of India through the Governor of Nagaland,
seeking urgent intervention to ensure justice, accountability and protection for Naga civilians affected by the
ongoing conflict in Manipur.

Copies of the memorandum were also forwarded to the Prime Minister, Union Home Minister, Governors and
Chief Ministers of Nagaland and Manipur, the National Human Rights Commission, National Commission for
Scheduled Tribes, United Nations agencies, diplomatic missions, national and international human rights
organisations, media organisations, and various Naga political, tribal and civil society bodies.
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Telangana: 26 students taken ill after breakfast at a residential school
09-07-2026 Thu 13:49 | Local | IANS

Hyderabad, July 9 : In yet another incident of food poisoning in government-operated residential schools in
Telangana, 26 students were taken ill at a tribal residential school in Nagarkurnool district on Thursday.

The students fell ill after breakfast at Chenchu Tribal Government Residential School in Mannanur Village of
Amrabad Mandal.

The students, shortly after breakfast, experienced symptoms of diarrhoea. The affected students were rushed to
the Mannanur Government Hospital and then taken to other hospital due to unavailability of sufficient beds.

The students were made to lie on the floor as the hospital for treatment as the hospital administration cited lack
of beds. Parents registered their protest with the authorities over lack of facilities at the hospital.

The affected students were later shifted to Achampet Area Hospital.
Some of the students said that they saw insects in the ‘khichdi’ served to them in the breakfast.

The incident comes just a few days after food poisoning incident at Kamareddy Gurukul School. As many as 33
students were hospitalised after they fell sick following lunch.

Two incidents of food poisoning in residential schools since the beginning of the new academic year has once
again spotlighted the concerns over the safety of food served to the students at residential schools.

In July last year, National Human Rights Commission (NHRC) had directed the state government to investigate
reports of over 800 incidents of suspected food poisoning and submit a detailed report.

NHRC chairperson Justice V. Ramasubramanian said the Commission had taken serious note of the poisoning
cases. It came to NHRC's attention that around 48 student deaths involving 886 incidents of food poisoning in
gurukul schools across Telangana have occurred.

Meanwhile, students at Telangana University in Nizamabad district staged a massive protest on Thursday
demanding a resolution to the drinking water crisis.

Expressing their distress over the lack of a proper water supply in recent days, they protested by blocking an RTC
bus that had arrived at the university.
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Local Hospital Runs Out of Beds After Food Poisoning Scare in Telangana
By GS Team 9 Jul 2026

26 tribal school students in Telangana were hospitalized with suspected food poisoning after breakfast, sparking
protests and renewing food safety concerns in state-run hostels. This follows a similar incident and NHRC's prior
warnings about hygiene and student deaths in Gurukul schools. Separately, Telangana University students
protested over a lack of drinking water.

At least 26 students were hospitalised on Thursday after allegedly suffering food poisoning at a government-run
tribal residential school in Telangana's Nagarkurnool district, renewing concerns over food safety in state-
operated hostels.

The incident occurred at the Chenchu Tribal Government Residential School in Mannanur village under Amrabad
mandal, where students reportedly developed diarrhoea shortly after eating breakfast.

Students shifted
The affected students were initially taken to the government hospital in Mannanur. However, due to an insufficient
number of beds, several students were reportedly made to lie on the floor while receiving treatment.

As their condition required further medical attention, the students were later shifted to the Area Hospital in
Achampet.

The situation triggered protests from parents, who questioned the lack of basic medical facilities at the local
hospital.

Students allege insects found in breakfast
Some students claimed they had noticed insects in the khichdi served during breakfast before they fell ill.

Health officials are expected to examine the food samples to determine the exact cause of the illness.

Second food poisoning incident in days
The latest case comes only days after 33 students at a Gurukul school in Kamareddy district were hospitalised
after reportedly falling ill following lunch.

The back-to-back incidents have once again raised concerns about hygiene standards and food quality in
Telangana's government-run residential schools.

NHRC had flagged repeated incidents

The issue had previously drawn the attention of the National Human Rights Commission (NHRC), which last year
directed the Telangana government to investigate repeated cases of suspected food poisoning in residential
schools.
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The Commission had noted reports of around 886 suspected food poisoning incidents and 48 student deaths
linked to Gurukul schools across the state, while seeking a detailed report from the government.

Separate student protest over drinking water

In a separate development on Thursday, students at Telangana University in Nizamabad district staged a protest
over the lack of drinking water on campus.

The protesting students blocked an RTC bus, demanding immediate restoration of water supply and improved
basic facilities.
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Dehradun: Medical college punishes Hindu students for wearing tilak, cuts off their kalavas but allows Muslim
students to wear hijab, NHRC takes cognisance of religious discrimination

July 9, 2026 | 2:08 PM

The National Human Rights Commission (NHRC) on Tuesday (7th July) took cognisance of a complaint, which
highlighted how Hindu students at Uttaranchal Post Graduate College, Dehradun, Uttarakhand, are facing
religious discrimination by being prohibited from wearing Hindu religious symbols like Bindi, Tilak and Kalawa.

The complaint filed on 2nd July, 2026, stated that Hindu students wearing any of these symbols are marked
absent, their religious symbols are forcibly removed, and they are photographed for disciplinary action. On the
contrary, Muslim students are permitted to wear burgas. According to Hinduphobia Tracker, this was done on the
instructions of the college principal, Alphonsa Mathew. The complaint had urged the NHRC to intervene and
demanded an independent inquiry into the matter and disciplinary/legal action against the responsible officials.

Responding to the complaint, the NHRC directed the Registry to issue a notice to the Chairman, University Grants
Commission, Delhi, the Secretary, Department of Higher Education, Government of Uttarakhand, the Secretary,
Medical Education, Uttarakhand, the Principal, Uttaranchal (P.G.) College of Bio-Medical Sciences & Hospital,
Dehradun, Uttarakhand, the District Magistrate and the SSP, Dehradun, Uttarakhand, directing them to get an
inquiry conducted into the allegations and submit an Action Taken Report within two weeks to the Commission.

The complainant sought the intervention of the Commission in the matter, as such practices were said to violate
equality, freedom of conscience, dignity, and therefore the complainant prayed for an independent inquiry,
reports to be called from the Government of Uttarakhand, and the college management, protection of students
against retaliation or harassment, examination of discriminatory policies, disciplinary/legal action against
responsible officials, and framing of transparent, non-discriminatory guidelines on religious expression consistent
with the Constitution and regulatory norms.
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Baruipur rape-murder accused shot twice from behind: Autopsy report
Dwaipayan Ghosh & Sarthak Ganguly Jul 10, 2026, 01.26 AM IST

Dwaipayan Ghosh & Sarthak GangulyKolkata/Baruipur: Baruipur rape-murder accused Prabash Mondal, 38, was
shot twice from close range while fleeing, with both bullets entering through the back and exiting the body, his
autopsy report has indicated. One bullet pierced Mondal's right lung before exiting, while the other exited near
the right kidney.

No bullet or bullet fragments were found in the body, an investigating officer said.

The state health department constituted a three-member medical board to conduct the autopsy in compliance
with guidelines of the National Human Rights Commission.

On Thursday, the govt handed over the encounter probe to CID, whose investigation will run parallel to the
judicial proceedings initiated on Wednesday. An FIR has been lodged at Baruipur police station over the firing.
NHRC rules stipulate that a senior officer, excluding those involved in the shootout, will head the probe.

“The CID probe will establish if the firing was indeed required for self-protection. All six cops who took Prabash to
Surjapur in the wee hours of Wednesday for a reconstruction of the 12-year-old schoolgirl's rape-murder will
record their statements before the CID team,” an officer said. None from the encounter team will be placed under
temporary suspension, a senior Bengal Police officer confirmed.

During debriefing, sub-Inspector Argha Mondal told his seniors that Prabash suddenly snatched the revolver of
Canning police circle-in charge Roni Sarkar from his waist and tried to flee across the marshland. Police officers
chased him, but Prabash allegedly fired one round at the cops. To protect himself and his colleagues, Mondal fired
at Prabash with his service revolver.

The six cops also claimed that they did not wish to take the accused to Surjapur during daytime as a lynching had
already claimed an innocent life there and “tempers were still frayed”. They said since the rape-murder took place
at night, they wanted to figure out the movement of the accused.

On Thursday morning, a CID team visited the encounter spot. “We completed mapping of the spot. The spent
cartridges have been sent for ballistic testing along with the weapons. We are waiting for the full post-mortem
report to ascertain if it aligns with our findings from the field,” said an officer.

The fourth rape-murder accused, Kabir Molla, was produced before a local Baruipur court on Thursday. Special
public prosecutor Bivas Chatterjee claimed Molla was “as directly involved in the crime” as Ananda Sardar and
Dibakar Sardar, the other two in custody for the crime. The court remanded Molla in police custody till July 20.
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Sexual abuse by HM: NHRC seeks report on aid for victim
PNN Updated: July 9th, 2026, 10:16 IST in State, Top Stories

Kendrapada: The National Human Rights Commission (NHRC) has directed the Jajpur District Magistrate and
Superintendent of Police to submit an action-taken report (ATR) within four weeks on the payment of monetary
compensation to a 13-year-old girl who was allegedly sexually assault ed by her school headmaster.

The apex rights body passed the order while hearing a petition filed by Kendrapada-based human rights defender
Sagar Jena, who sought the commission’s intervention to ensure compensation for the minor survivor in
accordance with the provisions of the Protection of Children from Sexual Offences (POCSO) Act and its Rules.

According to the petition, the incident occurred under the jurisdiction of Jajpur Sadar Police Station April 17, 2025.

The complainant alleged that the headmaster sexually harassed the Class VIII student after asking her to collect a
file from the school office.

Taking cognisance of the complaint, the NHRC had, Ju ly 25, 2025, issued a notice to the Jajpur SP, directing him to
conduct an inquiry into the allegations and submit an ATR within four weeks.

In compliance with the commission’s directions, the SP submitted a report based on the findings of the Sub-
Divisional Police Officer (SDPO), Jajpur.

The report stated that following a written complaint lodged by the victim’'s mother April 21, 2025, Jajpur Sadar
Police registered a case under Sections 74 and 75 of Bharatiya Nyaya Sanhita (BNS), read with Section 8 of the
POCSO Act, against the accused headmaster.

During the investigation, the investigating officer recorded the statements of the minor survivor and other
witnesses under the relevant provisions of the BNS.

The victim's statement was also recorded before the court under Bharatiya Nagarik Suraksha Sanhita (BNSS). The
accused headmaster was arrested April 23, 2025, and produced before the court on the same day.

The police informed the NHRC that the investigation is still in progress and the final form (chargesheet) has not
yet been submitted.

After examining the police report, the NHRC observed that while criminal proceedings had been initiated under
the relevant provisions of the BNS and the POCSO Act, the report was silent on whether monetary relief had been
provided to the minor survivor as mandated under the POCSO Act and its Rules.
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Observing this omission, the rights panel directed the District Magistrate and the Jajpur SP to submit a detailed
ATR within four weeks specifically on the issue of providing compensation to the victim.
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Breakfast leaves 26 students ill at Telangana residential school
By The Assam Tribune - 9 July 2026 2:31 PM

Hyderabad, July 9: In yet another incident of food poisoning in government-operated residential schools in
Telangana, 26 students were taken ill at a tribal residential school in Nagarkurnool district on Thursday.

The students fell ill after breakfast at Chenchu Tribal Government Residential School in Mannanur Village of
Amrabad Mandal.

The students, shortly after breakfast, experienced symptoms of diarrhoea. The affected students were rushed to
the Mannanur Government Hospital and then taken to other hospital due to unavailability of sufficient beds.

The students were made to lie on the floor as the hospital for treatment as the hospital administration cited lack
of beds. Parents registered their protest with the authorities over lack of facilities at the hospital.

The affected students were later shifted to Achampet Area Hospital.
Some of the students said that they saw insects in the ‘khichdi’ served to them in the breakfast.

The incident comes just a few days after food poisoning incident at Kamareddy Gurukul School. As many as 33
students were hospitalised after they fell sick following lunch.

Two incidents of food poisoning in residential schools since the beginning of the new academic year has once
again spotlighted the concerns over the safety of food served to the students at residential schools.

In July last year, National Human Rights Commission (NHRC) had directed the state government to investigate
reports of over 800 incidents of suspected food poisoning and submit a detailed report.

NHRC chairperson Justice V. Ramasubramanian said the Commission had taken serious note of the poisoning
cases. It came to NHRC's attention that around 48 student deaths involving 886 incidents of food poisoning in
gurukul schools across Telangana have occurred.

Meanwhile, students at Telangana University in Nizamabad district staged a massive protest on Thursday
demanding a resolution to the drinking water crisis.

Expressing their distress over the lack of a proper water supply in recent days, they protested by blocking an RTC
bus that had arrived at the university.
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How Jaswant Singh Khalra uncovered police brutality in Punjab, and what price he paid for it

With Satluj bringing back the spotlight on State violence on youth of Punjab during 1990s, here is why Jaswant
Singh Khalra remains a revered figure even today

Updated - July 09, 2026 07:30 pm IST
Indrani Pal

The sudden removal of the Punjabi film Satluj from an OTT platform, within 48 hours of its release, has sparked a
renewed interest on the life of the human rights activist Jaswant Singh Khalra and his fight for justice against
extrajudicial cremations in the 1990s in Punjab.

Even as Zee5 warned against piracy, singer Diljit Dosanjh, who portrays Khalra in the movie, encouraged people
to watch Satluj wherever and however they can. “One day truth always comes out,” Dosanjh stated. The film,
which has been referred by the government to an Inter-Departmental Committee (IDC) constituted under the IT
Rules 2021 for a detailed examination, unnerves viewers with its depiction of State violence on youth of Punjab
during 1990s. History reminds us why Jaswant Singh Khalra, who fought for a generation scarred by police
brutality, remains a revered figure in Punjab even today.

When firewood purchase exposed extrajudicial killings

The Committee for Coordination on Disappearances in Punjab (CCDP) was formed in 1997 to look into the human
right violations committed in Punjab during the police operations against Khalistani separatist elements. Their
report, Reduced To Ashes: The Insurgency and Human Rights in Punjab, explains how Jaswant Singh Khalra, the
general secretary of the Akali Dal's human rights wing, unearthed the alleged cases of “secret” cremations of
unidentified bodies and extrajudicial killings in Punjab.

Khalra, a law graduate, was working in a bank when he began investigating the disappearances of his colleagues.
He then discovered a note from the Amritsar municipal corporation with names of people cremated by the police.
He released the findings as a press note and supported the claims with proofs of firewood purchase registers
from a crematorium in Amritsar district. He also furnished these records in the writ petition while approaching the
Punjab and Haryana High Court demanding an investigation but the court dismissed his petition, saying that the
petitioner had no locus standi in the matter.

Undeterred by constant threats and obstruction, Khalra continued his quest for justice for the grieving families. In
June 1995, he gave a speech in front of Canadian lawmakers on police excess. Three months later, on September
6, 1995, he was abducted from his Amritsar residence. Khalra's family moved the Supreme Court, which directed
the CBI to probe his abduction and also to take into account the evidence gathered by Khalra on the allegations of
cremation of unidentified bodies and extrajudicial killings.

The CBI concluded that Punjab police officers had taken Khalra to a police station in Tarn Taran and was
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subsequently killed in custody. In its report, apart from identifying nine police officers involved in the abduction
and murder of Khalra, it disclosed details on 2,097 illegal cremations in Amritsar district. The Supreme Court
directed the National Human Rights Commission (NHRC) “to have the matter examined in accordance with the law
and determine all the issue which are raised before the commission”.

The Supreme Court remarked in its order, “in case it is found that the facts stated in the Press Note [released by
Jaswant Singh Khalra] are correct — even partially — it would be a gory-tale of Human rights violations. It is
horrifying to visualise that dead bodies of large number of persons, allegedly thousands, could be cremated by
the police unceremoniously with a label “unidentified”.

NHRC reports on human rights violation in Punjab
In its annual reports spanning 1995 to 2000, the National Human Rights Commission published detailed findings
from its investigation into extrajudicial killings and disappearances.”

The NHRC formally recorded the abduction in its annual report of the year 1995-96, under the chapter “Human
rights in the areas of terrorism and insurgency”. The Commission noted its deep concern over both insurgent
violence and State excesses, stating, “the Commission is profoundly grieved when reports are received both of
terrorist excesses, and of the excessive use of force by the instrumentalities of State, of unaccounted
disappearances or of deaths in circumstances that are suspicious, such as those where allegations are made of
“false encounters”

The NHRC's annual report for the year 1998-99, stated that though the petitioners have asked all cases of “extra-
judicial eliminations, or involuntary disappearances, fake encounters, abductions and killings etc.” across Punjab
to be investigated, the Central and Punjab governments argued that the inquiry should be restricted to 2,097
cremations in the districts of Amritsar, Tarn Taran, and Majitha.

For the first time in 1999, the Punjab government published list of all the cremations done by the police of “un-
claimed/un-identified bodies” in the three districts between June and December in 1994. Following this, 88 claims
were received from the families to identify their family members and claim compensation.

The process expanded significantly in 2004. That year, the NHRC published a public notice in The Tribune featuring
an updated registry compiled by the CBI, urging more next of kin to come forward, identify the deceased, and file
claims.

The CBI had submitted details identifying 582 bodies, partially identifying 278, and leaving 1,237 entirely
unidentified.

The process of raising claims were not easy for the affected families. In August, 2004 The Hindu reported that the
process of raising the claim as required by the NHRC was difficult as many witnesses who could have provide
details had already died and in other cases either relatives didnt have proper documents or narrative on the
incidents grew inconsistent.

Harshinder Singh, a Chandigarh-based advocate, said that during the period of terrorism, due to the
backwardness of these people, the security forces took them granted to inflict excesses. It was an uphill task for
families of the victims to come out to stake their claims as memories return withmore apprehensions regarding
the repeat of the dark days, when security forces tormented them, he added.

Supreme Court on the abduction and subsequent murder of Jaswant Singh Khalra

On November 18, 2005, an Additional Sessions court convicted six police officers in the Khalra abduction and
murder case. The court awarded life imprisonment with fines to Deputy Superintendent of Police Jaspal Singh and
ASI Amarjit Singh, and seven years prison to Prithipal Singh, Satnam Singh, Surinderpal Singh, Jasbir Singh and
Amarijit Singh. Later, the Punjab and Haryana High Court acquitted Amarijit Singh and sentenced the other four
policemen to life imprisonment, which was eventually upheld by the Supreme Court in 2011.

While dismissing the appeals filed by convicted policemen, a Supreme Court Bench of Justices P. Sathasivam and



B.S. Chauhan said: “When the matter comes to the court, it has to balance the protection of fundamental rights of
an individual and duties of the police. It cannot be gainsaid that freedom of an individual must yield to the
security of the State. The State must protect victims of torture, ill treatment as well as the human rights defender
fighting for the interest of the victims, giving the issue serious consideration for the reason that victims of torture
suffer enormous consequences psychologically.”

Forgotten justice

Although the media and judiciary had nearly let the issue be forgotten, in 2017 in a report titled ‘Identifying the
Unidentified’, the Punjab Documentation and Advocacy Project (PDAP) claimed to have collated details of
“systematic killings by the Punjab police and security services” from 1980s to mid-1990s.

“Our preliminary findings have shown that more than 95% of these reported encounter killings were fake...
meaning that these were extra-judicial executions,” the PDAP told The Hindu.

The report claimed that 5,648 mass cremations of unclaimed and unidentified persons took place in Punjab
during the period. It gave account of another 2,609 cases where identities of the victims are known.

Senior advocate and rights activist Colin Gonsalves said not a single policeman went to jail or got life
imprisonment for “killing in cold blood of people in custody”. “State terror is the deadliest of terror. There is no
media coverage, no court cases, no documentation.”

Prayer for the victims

Despite its censorship, Satluj has successfully forced a conversation back into the mainstream on due justice
against state violence in Punjab. Even after the restrictions there are videos doing rounds of public screening of
the film in Punjab, with Shiromani Akali Dal president Sukhbir Singh Badal on Wednesday (July 8, 2026) saying that
his party will screen the film ‘Satluj' in every village and corner of Punjab.

The Akal Takht said it will hold ‘ardas’ (prayers) on the banks of the Satluj river at Harike Pattan on July 14 for the
eternal peace of those innocent Sikh youths whose stories were revived by the film. Jathedar of Akal Takht, Giani
Kuldeep Singh Gargajj, said that, no collective ardas has previously been held “for the innocent youths, women,
elderly people, and children who fell victim to government and police excesses in Punjab”.
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None found on ground": Haryana officials as NHRC flags 84 cases of bonded labour in state

The Tribune Exclusive: Commission to issue a detailed advisory to all states to follow proper standard operating
procedures in the matter of constituting inspection teams to assess bonded labour cases.

Aditi Tandon Tribune News Service
New Delhi, Updated At : 01:56 AM Jul 10, 2026 IST

After the National Human Rights Commission flagged 84 cases of bonded labour across Haryana, state officials
today told the NHRC that none of these cases could be detected when inspection teams were sent to the ground
for checks.

This position was taken by all district magistrates of Haryana who attended a virtual meeting convened by the
NHRC to review the flagged bonded labour cases. Present also in the meeting was the Haryana Chief Secretary
and top state officials of the labour department.

Speaking exclusively to The Tribune after the meeting, NHRC Chairperson Justice V Ramasubramanian (Retd) said
the commission had now decided to issue a detailed advisory to Haryana and all other states on how to change
the existing government approach to the detection of bonded labour.

"We had called a virtual meeting with Haryana officials after we found their previous responses to the matter
unsatisfactory. When we received these 84 complaints of bonded labour mostly across Haryana's brick kilns, we
issued notices to district magistrates concerned. They wrote back saying they could not find any case of bonded
labour in the state in their inspections. We were not satisfied with the replies and so this virtual meeting was
called today. All DMs attended and all stuck to their previous stand that no case of bonded labour could be found
in Haryana upon ground inspection,” Justice Ramasubramanian said.

NHRC said Haryana officials, however, admitted that inspection teams were not constituted with independent
witnesses — a requirement under the SOPs. The commission has now decided to issue a detailed advisory to
Haryana and all other states to follow proper standard operating procedures in the matter of constituting
inspection teams to assess bonded labour cases.

We will also say in the advisory that the inspectors should tally production volumes on site with the number of
workers registered at the unit being inspected. If the volumes are high and worker numbers are low there is a

clear presumption of bonded labour because there is a mismatch,” Justice Ramasubramanian said.

He said the commission had recently conducted a similar meeting on bonded labour status in UP which is the
worst hit with 216 cases. After Haryana, the NHRC will also review bonded labour cases of Punjab.

The Chairperson lamented that while it has been 50 years since India enacted The Bonded System Abolition Act in
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1976, the practice is still prevalent and state governments are still finding it difficult to detect.

Justice Ramasubramanian said at the Haryana meeting today, the abolition of bonded labour was one segment
where all three pillars of democracy have intervened -- Parliament has enacted laws, judiciary has passed orders
and executive has issued standard operating procedures.
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519 g @eR Gt 1 dt AT AaTfdeR ST A S 2026 # $HAT WA oid gQ SR UGN & Gl AN i AMfed SIRY
STATE HiT. AFAIERR STINT bl $HRT AT oI+ UST Rilfch - T ATHet 7 +ff ST gfeie = 39 Fa1 df Gof [ohg Aifch bl
HIATE TE i STafes ag e R o g S At e geafur @t A .

TYerd Y TG YT Td SURTY hidferd & IgdR, “3ifelen oy & folw foheft aafery ot 2nwor ot & I830 & e, Uil 4ike a1 Bel-
HUT h HILIH T IHD] Hll, TaTSiTal, RIFIRUT, f3UTeh 3@ 3R STeRA ahIg H @1 A1-d geATUR 8.” Tgi a<di i € § o
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Sfgara . Sk wepnmst Ta elen & Tat Al SR oMt ST v & S i § ofk a5 & Wy . 37 o BIAAR et ve AR & da
STT HehelT 8, T51 ST hl TR-TR ST ST Hehell 3. Tg! G918 & [oh A ST 3R 9 G aTet 39 ORI 6 H fored fiRig s
Ygd TSI ol IahAT &= & folg fAd A9 adics ST %8 €.

TRA H FifST ofR ARG THIST 11 3 UATE G @ ¢ fthfohT S STe=y SToRTe & IR § SIReeh U & SR Uemafes |fehadt agt 8.
Tl HTARR] hl GRET o fIq g1 7 ANTRE FHIST 131 & T T8 Acdch Siee A3l B Keg (SR & 250 & ot sifdes gganft
TS 2T hY Ach e & TaT & ot §. R & W diR T Ye1d 2fthfeh &t Sfaw Ram 8. st & STRY =l bl o ST ST @,
ST & TEIITt TTa- THITTLH B aTeiest YoM (THT) 3 S o STRY ¢fthfcht &ht e & foig e7d gfeid wiet (STRUTT®) &
a1 gagiar o 8. SIRUIeT & SIaT=l g SThERT Sl AT geataTiRaT iR ¢t e & SITQ ST X8 Sredl bl UgdT &l STaT1 b


https://hindi.news18.com/blogs/anil-pandey/human-trafficking-is-a-global-problem-can-be-stopped-by-collective-international-efforts-ws-l-10642061.html
https://hindi.news18.com/blogs/anil-pandey/human-trafficking-is-a-global-problem-can-be-stopped-by-collective-international-efforts-ws-l-10642061.html
https://hindi.news18.com/blogs/anil-pandey/human-trafficking-is-a-global-problem-can-be-stopped-by-collective-international-efforts-ws-l-10642061.html

yfreror foT ST 38T 8. 36 it AMER 3 & 3R o o aul # okl <l i P T § 3R 931 T # ¢fthe fRwR e g
8.

e ehd g feb R 3 ¢fthfehtT &t Aeherr & faem # riofik vare fohy & cifchy areii- SRR, arshieht ik <iq s dsif & aR H a5
&1d @ g1 hgT ST Hehell. fthfeh fMRig @ AR @ 3 321t # S 511 2@ § STgi A &t Tl R Uehs Slefl § 3R g TR el
FASIR. 31 @ [6gg @ T T S 227§ IATERT 8. ikt Rl o ot 1<t el ahr e 3 & ofR O =aiwm & s
fIfRT & Sereh a1 A € STat 38 ATSeR ST Sl ASeR fohaT SiTaT €. AR 2025 & U 8 goh 93 fAfR & @ewT 29 32f & 7000 R bt
T T foreH 283 YA 2.

U A Wi & fob 2fthfa fonedt wap qor ar WRepR & Srurrel & 78T Sep Tehdl. T8 Ueh SIS 3raRTe § iR 39k fotw geoft S Y
JTUE # T de SR ¢fthfcht fRIET & AR # aATE 1M i T W1 HRaTs i SRd 8. 341 fRAfG & Araar & f@arms g9 o=
JTIRTY WR ek 9 8.

(g a8 TR T 301 BR eeT & e §)



Purvanchal Times, Online News, 10/07/2026

gt
NATIONAL HUMAN
RIGHTS COMMISSION

Source:
https://www.purvanchaltimes.in/%e0%a4%9a%e0%a4%82%e0%a4%a6%e0%a5%8c%e0%ad4%b2%e0%a5%80-
%e0%a4%ae%e0%a5%87%e0%a4%82-%e0%a4%b8%e0%a4%be%e0%ad4%87%e0%a4%95%e0%a5%8b-
%e0%a4%95%e0%a4%bf%e0%a4%b2%e0%ad4%b0-%e0%a4%b0%e0%a4%bf%e0%a4%9f/

Home/sa/fSian/ddieh § argent foherk RRerad wisht go¥s Amet &t gifl afSifegad Sifa, AaTfeeR ST = gfed &Y HrRars | 3a1Y Fard
TeteiRTea/ e

eIl § wrsen! fher Rerad wishl govig Arat &l gt afoifgae Sifa, AR ST A giow 6 Hrar W a1 Fard
On The Spot 0Send an email*16 hours ago

<giett| fordt & gfer gade & R AR 1Y ATgen! foherk SaTg 11 3@ Rerad wisht Tetita &g 6t #ia & a9t & o9 afSifegae sifa arg Srget | Ik Aranfeear sma, 78 et &
a1 & 915 ATE A gfold HRaTS A g3 7 & T A 3 FeiRa Twa 9 & e S e & Fee faar g

AT 11 78 2026 1 8, ST AT HhelsIgl &5 & IRATIR AT AT o T IT AR Yferd, SR SEIg TR 3R qHeiish &4 & A1 g5 Jous A T (&g g avaw [
fareht aRggaeh, AT RIaTd, SIS aRAdRA (doTre) 6 i g 72 oft1 a3 Idtelt & 3 fom F i ol ot veft AReR? g R & ot

TET AATAHR ST & 3T 3 A A Ui Afad T8, Stk a2l Ao A 9t gfes gee A gs wial o (suer Ao sira 45 et & +fiar Tt o o1 smaer ST fomam &1

=it e B Rienfdenr) ddieht & meer W SR e afoe (<) T+ ot ol ST SifdrrRt A1fAd fohar mam &1 o weied (=nfes) IR A1at i ST ehe RUTe Qe ot @ida


https://www.purvanchaltimes.in/%e0%a4%9a%e0%a4%82%e0%a4%a6%e0%a5%8c%e0%a4%b2%e0%a5%80-%e0%a4%ae%e0%a5%87%e0%a4%82-%e0%a4%b8%e0%a4%be%e0%a4%87%e0%a4%95%e0%a5%8b-%e0%a4%95%e0%a4%bf%e0%a4%b2%e0%a4%b0-%e0%a4%b0%e0%a4%bf%e0%a4%9f/
https://www.purvanchaltimes.in/%e0%a4%9a%e0%a4%82%e0%a4%a6%e0%a5%8c%e0%a4%b2%e0%a5%80-%e0%a4%ae%e0%a5%87%e0%a4%82-%e0%a4%b8%e0%a4%be%e0%a4%87%e0%a4%95%e0%a5%8b-%e0%a4%95%e0%a4%bf%e0%a4%b2%e0%a4%b0-%e0%a4%b0%e0%a4%bf%e0%a4%9f/
https://www.purvanchaltimes.in/%e0%a4%9a%e0%a4%82%e0%a4%a6%e0%a5%8c%e0%a4%b2%e0%a5%80-%e0%a4%ae%e0%a5%87%e0%a4%82-%e0%a4%b8%e0%a4%be%e0%a4%87%e0%a4%95%e0%a5%8b-%e0%a4%95%e0%a4%bf%e0%a4%b2%e0%a4%b0-%e0%a4%b0%e0%a4%bf%e0%a4%9f/

Sharp Bharat, Online News, 10/07/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

cognizance-from-the-nhrc-and-the-jharkhand-high-court/

Jamshedpur jhrc - SHIEYR & RHIY] EATHIE Sl Ao JTIIRE T T8 AT, TITIINRET 3R STREE TEohIC T W A hl
T

SHACY : SIRES AFATORR TRt (STSNRET) & Shald 3reasl 7S e 3 sHLieqR & Afd fRHig gATehis el ehiH-caaw
fatherar gt 181, afces ATaTfIeRT & OR SeeraH 3R gferd ht widrer fient aTe STe=T STURTY IdTIT 8. HAIST H 7 TER AFandeR
SN (TAYFIRE) Ud STRES 37 AT h U5 HoTche HIAYTH oh 3G 226 & dgd 39 A H Wd: G oA i 77T Hl 8.
311 el foh o U SraRTfa 2 gfore &t st @ fRwig) ot STere Wiges a1ag & SiHdtar gxer fhar, forads a1 &t i aa Sfiawr
3R 7T T GuY e & URTTd ITHT SUATe | HId &1 TR, T8 TR U hl BIH-AIRN R 4R gRAg 8. A-ret B = wve1 s a8
HeHT MR Hidem & g 21 Pl OR 3o 6. s 21 Udeh ANTRE i Siiad Ud SfdaiTd Wdadl o 91 TRAHY St S
1 Hifeleh SHTIGRR UG hdT . IS s afaa gferd &t Jieeht ok gferd arg @ off grfera =8t w8 Tepdn, ot I8 haw gak afa &t
BT g1, dfeh AfAeT™ gRT UG Sitad o Af9hR S A g1 8. 37814 el foh I8 TXT AT Yol hl TR ATuRdTe!, haca -8l TR
iR FaTer R P AN B arelt TRt Y STaraedl R Fg1 uHRg @er w=ar 8. e gfos oo ddunfAes ofk denfaes arfia @
$AERT & Ade e, af e Bt SiTeT STifad SidT. SHAY 36 AIe Y Shad &l al, Jfch ehaed A HR ATIRATe! U g &
Geifaa Tgfivar & gfemior & oft st s arfeu.

STgeRYT = IERT AFaTfIRR ST 3R SIRES ST U™ @ 71 6t ¢ o et & vaoadt, Gefdd oM g9Rt ar gear & g9g
Hioge a+ff gfor sifdeiiRal vd sfif & fawg g & Ggwfiar, shder # 8RR ATiRarg! d AHaTfieR IooeH & oRIY & SRifds
HehaHT Gl fohaT ST, St gferd srfarerriRat ue sfHat et denter T @ Rcifad ax dar & s@iwd fhar Sie. gt Amsie srarifaa &
faeg aRa gamE e wekan 3 gffeaa fovar ST, e fgrig] & uRSHI ! Ter seis TU- o1 JaTTasTT faar SiY. URaR & Tk
TG I TXHRY Aehs) UG hl SITQ. T AT hl ST fohell Tcf= Toid SreraT I THIATSC! & s ST dTich gfeld ahl JfAeht
& et ST gt k. AT e 3 gl foh ag geat dhad fRHig) ht g 78, afcshs B & AeH, AFaTfIeRT ok diden &Y sre
R e gHe 8. afe gield TReTT o o S9T Hehaeleh ST 3@ df ST Sl i 3R A a1 9 fdeard Ia+1 @nHifde g. S8+
ddreHT & fob afe it gferd srfdreniRal ik sraxifdat & faeg <fiter Td shoRk RaTs T8l g3, df SIRES AR TRl Isgeard!
SH3TEIA B9 3R <O e des g aHarfdeR T, SIRES It AR a7 3 gt GdenfAe daf ur guy SRt 3@
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Source: https://www.livehindustan.com/national/story-nhrc-reviews-
bonded-labor-cases-in-haryana-via-video-conference-
201783619828538.amp.html

ST ot Y3 Ao Hord IR o fIg ATt & ot dgar 9w 3raedeh © SuTgerd
Jul 10, 2026 12:52 am IST By Newswrap %@%?ﬂ:{ R

U | AR AFATIRR AN (TTIISTRET) & 95k gs, e dygaim Asigd) & Ae i Fier &l 751 S & sreger IraHfd .
THTYSHUIH A SY3T Aoigdt S o faen-Fder iRy Iurges a1, s &g = dysn Aergd) & Qs =t ARt 8k qoremn
g-atg W 9 fear)

Terad, difes ST | ISR AFETSRR STANT (TTUCSRE) & Jreasl —IraHf df. IATGSTHUIH i 3Tederdl # TR Sl SgaT Aeigd §
Gaferd AT i Hten & fag difeat wiaha (i) smaifSia &t 2| it & uerae [Sien afga sharon & fafas el & f@d Se-wgl &
HIAd ST ASIGY T S8 HAH! chl YT SIS ATeTH & i TS| el =—ATIHfc ot IHTGSHUIH = S5 H S¢3HT 7ol Se
for foha 11 28 wrama <hl Fftar avd gu cifa A & ofter Rearon & faw smasaes fRe-Rdsr iRy S ueteae & Surger s1. sii=

&g fEeer et @ 21 Surged s1. i< g Beer A Aifsat si=ha Suwia Heifda fAvmmeastt 6t dow da srasaes faen-fAder fagl

3817 el foh TS Hoig! AHAThRI T 7R Iecie g SR e ot Segar Aeigy) od I & foig oot Faiferd fasm & e dgar
I AT &1 I5i- el foh Gt fareamT fieten et & Fegan Aot 0 Siger R | 3614 e 7 Sigai Asigyl A & foig
fAafid w9 & A A, srerae anfa Ruié uegd e dar difgdt & gata & qurer giafead s & Ader fdg) s=814 syan
HSIGY! ohl e Halled AR T chg TR gRT SIRY faem-fAder & grdt foharemm wR ot Ry Sk faam)----
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Source: https://www.etvbharat.com/hi/state/meerut-murder-case-after-
akhilesh-chandrashekhar-and-amitabh-thakur-also-step-in-police-assure-
strict-action-ups26070901974

ETV Bharat / state
RS HER hd: AL & 1 3197 T, FaeRar SR AT a1ge oft Aq 4, gfeid 7 4 9w gaem ot TR
TET AHET YR SN (NHRC) 9gam Arer

By ETV Bharat Uttar Pradesh Team
Published : July 9, 2026 at 12:58 PM IST / Updated : July 9, 2026 at 6:34 PM IST

Ra: gfeld BTHT gAThiE AT | UG & d1g STaraed Uifcliehel ST 81 X8T §. THISIATG! UTl & &1 T 9iHg TR 377G ot
39 A H ga US §. e SfeTTal 31d & AT IS HFaT SRR AN deh Ugd 4T 8.

T T FET STRIY: GATSIATAT UTCT o SeAeT STRAST ATET = gl & fob, HTSTUT ST & gfehd 3= o1 Repi dig <& 8. 7 & afeld gt
F 3 aferdr Maw & AT = & 31marst Som IR uEH gRT fifed uRar afgd o &l W fhar ugR ok ardiamst dgg Fedfia &.

gRE:fT ST chl HITT: AT G IEAER SIS A TXHR T 39 A I a8t Siig e i 7777 Fl 8. 37814 Gfeld hl hRRaTs Hhl aR
ST Y. 3rSTIe A Thet o6, & woTaT WReR Fi efard fARiel 3k =R BRIt it geriaT 2.

NHRC # &t 718 feprad: SireTTe ifderR &1 & S Sreaer AT 31gR 4 #s # did fa g8 ge1 R gferd & sprdsielt R warer @3
fhd 8. 3B AR & Tauad! Fi AF AHAISRR T | frerd 6 2.

AT BIgR = St WRA & STadid & SR ahal fob, g arg | Hig sifdgerr A Maw @ wfdd Aardie ok agi Jisig @i w®
gferd It Wl & Gee H AER AarfdeR ST (NHRC) # fierd o1 @ 778 8.

deftelt 9w 7 e I 7 gioife R 38T Fard

Ig! XS # GO hRaTE WR hidd & UL Sieael s g 3 +ft 39 W Shal ufafehar 4 8. Igi- Tiera Hifgar o fohy o uiee &
forar & f6 ite gt ave @ difed uRar & a1y @) &, St gfomafiat R off sréars & 7 g 7 2.

gfeld Sl 8T PRaTs: 39 Tadh ITaelg gl A 91t e 33T 8 b, 76 & ATgId ©RIE dhel aTell R 9% hRaTs ghft. Jaeed! &
HATfah, AR ©RIE e aTell | Ugel AeR UR Mg TR & GeTgR Faret I Maw o1 a7 &,fa Maw 3 & gfafdar srarg & faty
H it T I hifR1er h off. gER FoR W rRigT forer Mardt fefier g ik iR Fer W kfdes 71 o1 eed 8. ATgiet fammea &
g ST <t 31eH qfAhT B, g & Hafae, gfod Repfe & g7idh e &g A1 3t 8.

gA fifsd aRar & @ fareft or ot i rars 78t <t 8, Afch ATgiet WRIe & aTet gt 3R ATcTRIeh! et 8T BIST ST~ rfeTer
uisy, gHeHd!

RS ¥ gfeld eme= 3 &t & 21ifa s=1e 3@ & srdiet Y 8. T1 &t srthargl § e i elrg &1 8. gferd A difsd aRar ot e o
Wi faan .
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meerut-ssp-ex-ips-amitabh-thakur-approaches-nhrc-11749754?

pfrom=home-ndtv-india

IPS aifamrer uisy & f&erh qd IPS AT 31gR A @ielt #iaf, g atet VIDEO WR @e@erar NHRC &1 &RaTsT

IPS SifamTT Uidy #Ra SSP T UeiAahRal i eorg ARA o1 fif3at arrer g7 & a1 gd IPS 3ifAareT a1 & NHRC & fierra gt
TS &, STHY T § Afeld TMTdH TS & S[ST I8 IRT AT

Written by: fasa=mer &=t 3R wasr ==t Jars 09, 2026 19:02 IST

IPS Avinash Pandey: 3T U321 & ™3 A aRs gfew siefteren sifdmner uisy oo ARA o A3t arRe g+ & 916 & 9491 4 &. o
39 AT H SMSUIQd SHfa=1er uisy i Hfhel 96 Hehell 8, Tk ITSTIG SHfAHPR JT & ALY 3778l T d IPS A 1R A 37
e At @lerd §T IR AFATSRR STANT el GRATST WEEHT 6.

NDTV & ardeita # g IPS SfAdT SrgpR 3 a1 foh 8 SfelTs 2026 @l 73 dhetargc WR aAfeld TidH grehis & fajig-uasi & ke
TEUHYT 7R3 S1fA=1eT Uidy gRT gfehd arg- & Hivlg Stfaaar A miaw afed o= ArRen! @ Hidd ARdIe $fR & U-INT 1 A1 I
T 8. 39 W HAM od gU 3611 AL AR AT 7 fAhrd gof ers 8.

gd IPS 31y 31gR A NHRC et Wit fienraa # el & fob gfers arga # wisig sifdaemn fa Maw uum gean gfes & g s &
. 3t fRIfa 7 St & gata gfe sifdert gRT 39 a1 Sfdd ARdle &A1 1R AFaideR Seoies, dvifad feaad fgar sk

gferd Srferiai & gEUINT <l HTHA &.

AT B1gR 7 Heifdd fifeat v saifen Qredt et depret GRI&T v 3R A Maw &t fgwrad 6 g wrar g sfada dere
A Y AN I 8. I Tg oY AT i & ok A Tiaw gR1 fdd ARdie @ oty s ofiR stigier Y giwon & a1g gfo gRT S e
1Y & ST <t uRfRfat 6t s it Se, a1 8 T 81 Tk 6 el 37 [Aeg s ufanteraTs gfo wrars af =g fi 1¢ 8.

®IF & gd IPS HfHary srge?

SHTAATH STHR IR Ta2T HeR & 1992 o & IPS HfURRY I8 Fob & 3R 1T Ui Hiet gl Hani-ig gU 8. aad | ag rTfoich
Hichdl & ¥ H BRI & 3@ & 3R '3MTSiTe MAHR T & AL L& §. Il TH 16 7 1968 i [IgR & GoIorwegR | gai a1 3R
g # gg gdt & a1 A Ed &

SIREE & SR Wit fAET & oA el UTed et aret S1fHareT 31ge A 91ed 1983 # el femer (Fer-geh) & 10T ik I
1985 # 124 <t uterm ure Y. A1 1989 # Sg1A IIT SR & AhfHendt goiiAafar # B.Tech & f3ift &t 3iR 3@e: arg & aies dar
ST Y fAfaet ar wdten & R & e g 2.

14 § IPS 3rfa=mer uisa?

VR gferd a1 & aikRs Sifdepr) sifamrer qisa o1 511 3 Trert 1988 & Stk Uael & R Wik fSiet # gam 1. 3k fOar &1 A
0T HHR TS §. I51- A=A & Tk (B.Sc.) F fift a1fdat i &. srfdaner uida 3= uder e & 2015 &9 & IPS Sifdmrt €.
SfATN UiSy AR vogadt & uga dieftfta g 73 & vad) 28 g €. gfora da1 & I<pe ueei & Iard Sifa-nsr uig &l &t IR Agiders
gL fomg @ gwifAa fohar S g 8.

RS T AfAdT A §AThIS RIT &7
S & 15 7 2026 1 Tdien 37 Fiaelt BA &l ST el fia &1 91d 17 AE &1 AgeT ierd AT & & U 713 & Qd & e o,
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gietifeh Gfeld 3 e SR el MRUAR & Stet AT foar o, cifeht aRsi afik afeld Tmst & i aRIdt & g aRar 3fik 3 5-
SRITUAT IR H&T HRaTS hl HITT i ciehe 313 §U 6.

AT T §ATRIS Th TR STRT STHTEhILT o ST 8 S[ITS hl ARG dheldec TR UGS fohal 7T, 39 SR B3 SSP 3ifamrer uiga &
YUWg AR dlet ehs difSaT e gy, i d asi=eriRal el theehRd, @agd 3R Yg AR SR 311 3R §. Tep difsdl # IPS siferar
UiST Yfeld a8 H Fgehe SHH a8 Ueh UaeiehRl ahi died fawd &.

IR ST H 3T ST FeheT ¢ foh 7R3 Yol = $© UaeHaIRal ol fgRmea # eiem gferd ol st 7 do1 <@ 1. 3t SR SSP srfaer
Uiy a8t ugad & ofk el F Ted & uefemRat tr g sRE g% R 3 €. 39 a8 3 TS T SRATST G ek UaRIeRIRAY Y
tied €. 3T 3rarar 4 vefHaiRal & i SirepR oft oS AR TSR ST @ 8.



